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Bhepal, the 11th October 1990

No. F-1-29-83-XLV.—In oxzreise of the powers-
soaferred by the proviso to Aticle 309 of the Cowri
tutioa of Indiz, the Governor of Madhya Pradesh
hereby makes the following rules reguiating the re-
cruitment and caaditiots of the Madhya Pradesh
Avigtiop (Nop-Qazetied) Scrvice namely i—

" 1., Short t ¢ —Thesc rules may be called the
~ “Méadhya Pradesh "Aviation (Non-Gazetted)Servioe
Recruitment Rules, 19907

2. Definltion —In these rules, unless the context
otherwise requires;——
. e TR

'S [ : :
* (a) "Appointing-Authority“' in ‘respect of the
service msans the Director of Axfiation;

~ {b) “Board” means the Madhya Pradesh Junior
Service Selecgion Board;

[C)] “Examination” msans competitive Exami-
na{io_n' for recruitment to the Service fo be
held under Rule 11 of these rules;

-+ (d) “Schedule” means a schedule appended to
v, < these rules; - 7 , . -

e ) ' :

(¢) “Schedule Caste”™ means any caste race Or
tribs or part of or group' Wwithin a caste
. race or tribs specified as Scheduled Castes

't ghth respect to the Stato of Madhya Pra sh
undsr  Article 341 of the Constitution of
India;

"(f) - “Schedyle Tribes” .mezas any time or part of
_group within a caste or tribe specificd as Sche-
duled Tribes with respect to the State of
#adhya Pradesh uarder Article 342 of the
constitation of India.

{é} . #Saryice”. mazans the Madhya Pradesh Avia-
- toin (Non-Gazztted Service). .

3., Seope and Application.—Without prejudice

the. Madhya Pradesh Civil Service "General
Coaditions of Service Rules, 1961, these rules
shail ‘apply to every member of the Service. . )
R e
4. Constitution of the Service.—Tae. §arvice
Shi:lql‘ consist of the following persons namely; —
(1) Persons, who at the time of commencément
' of  thes¢ rules,arc holding substantively or.
+ in Joffidiating cepacity the posts specified
iri.f'Sc},lc_glulﬁ-I; t o

gommencement of thesé rules; and. |
T A
(3) Persons recruited to the service in accordance
with the provision of thets rules. . ..t

(2) - Persons, regruited to the service. l;gfbrc the

5. C'laséification; Scaic or Pay ete.—The' classi-

ficitioa and the numbsr of posts included in the

hatd -

ba iq Ac:8rdinés - with the.provisions> con
in the Schadule-I :

ined

" nle

to the gederality of the provisions contajned in -

servicz and tae scile.of pay attached  thereto, i;hall,

Provided that the Government may, from time to
time, add to or reduce the number of posts
.ncladed in the service, either on 2 permanent
or temporary besis. :

6. Methogs or recrait ment —(1) Recriiitment to
the service after the commencemsnt of theso
rules, shall be. made by the foltowing meihods,
namely:i— ~ T

'(8) "by.direct reccuitment by selection bylcompe-
. _ titive examination or interviews ;

(b} by gromotion' of the members of thé service

" ag specified in columm (2) of Scl}edula-lv i

() by trénsfer of person who hold in a sub-
stantive - capacity .such postsin such serviece
-bs may be specifiedin this behalf.

(2) Thenumber of persons ‘recruited under clause
(b) orclausc {c)of sub-rule (1) skall not at any
time, exceed ‘the percentage shown in schedule—
11 of the number of duty posts 2s specified in
schedule-1. :

- -(3) Subject to the proyisions of these rules, the me-
thod or mMethodsof recruitment to be ddopted
for. the purposé of ~ filling any “particular vacancy
or vacancies in the Servicc'as’ may’ be required
to  be filled during any _particylar period of
reccuitncht and” the: ‘cumber -of persons to bo
recruited = by each’ mettiod, -shall| be deter-
mipned on each pqu'ibn"'by the - Appointing
Authority m consultation with'the Government.

. {4) Notwithstanding anything contaired in sub-
(1) if in the opimon - of the . Appointing
Authority, the exigencies of the Service g0
require, it  may. (through  the Administrative
Department) after approval of the Covernment
.gud_ with pgior concurrence of the Genera)
Administtation ™ Departmerit adopt “-such meth-
ods * of recruitment, to  thie- service othe: than
those ‘specified 'in_‘the said gub-rule’ asjt may,

by arder issged in tpi'é‘bchalf, préscribe. . -

7. Appoint ment to the Sarvice.—All appointents
to the service after the commencement of these
Filés 'shiail b€ made by ithe Appomtmg Authorily
and no-such appointment shall be made gxcept after

_séléction by one “of the metliods of recruitment
S

pecified in rule'6. . - .
N“‘lin "” Cor v ' ‘.,‘..’ r

”<§’ Conditions or cligibflity ':for direét recruit-
igent—In ~ofder to be cligible to. be selected

s

-‘E;-ﬁéﬂdidatp must satisfy the folléwing - conditions
ﬁa C\lg-—- ] 5 _)ar. , ‘ i

fats
bt

“a s ""fA [ oyt - . "_J
A1) Age: (a) He must have aitained the age
.. a8 specified i column . (3) of Schedule-ITT
. and not obtained the age specified in
o SVlumn (4) .of the suidischedule on the
“47 % fiest gy of JSanurary next following t:e
7 date, ~ of .commencement vof the examinu:tion/

selection. y sl ST
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. . .(b) anﬁﬁﬁ;h aggfh.‘;“; a’:'rhsql‘li .:?e_;‘:lﬂ::g digttg (i) Ex-servicemen ;nrolled for the second
" ‘belongs to Scheduled' Caste or, a’ Scheduld o fimeand disheedon il L
3 . Bl 4 .o " R TI L L I v o * - S '
( ) Tribe o " . L.-a)q ~{a) Completion of short termengagement. P
. (6) The upper age limit_shell_also be relexed i L otaa LT :
O o amtes a0 e b heve biem -~ (1) fulflling the conditions ofensolment. ¢
“ % jemployees in the’ Madhya Praesh* Goverr.ment A S R T
to the eatent and subject’to tke™ condition .(iif) Ex-personnel of -Madres® Civil Unit';
specified below :— . . _ . ' ) ) .
@ "Acandidate “who is a ;permznent Govern- a5 00, ?)fxf ?ﬁi;ﬁgfwo?ntfeuarogugtm%ugfd ‘
! : y . 1 inchu-
! ment Servéntshould not be more than 38 years ding short service regular commissioned 1
of age i .- pyot v, 4; OfCETS) 3 i s o
B R A U O oy Il o i b
ven” | - . . - s g y . , LT Lo
. @A “-';ntdid:::l- Vf;; I;?n‘fmt%‘:’,a’g;&?ﬁ“mﬂ (v) Officers tlclhsclw.g'gt',d aftehrs working Ai‘cl)r
w. . .shouldnot be more than 38 years of .age. _(%1'5' v ' ’:tgzri;st 1::%-5 L’;;:g‘,‘,; continously
- -7 concession ‘s_hallds_.lso, be admissible ; to "the, - -
' contingency paid employees, - work charged Ca T ety . i s et
L ;, .. .. cmployees and  employecs working in project - + 7 (vi)- Bx-servicemen  invalidated out  of
. , implementing committees ; . - ..} ;"\ bl service; - N U e
I.. i. v.'h '..!_i.uf:; - : “_-Id - 3 ! 3 -“‘ o6
- (i) A candidaifer wko is’:: ._*re't‘{'enched Govern- ~ ¢ _(vu). ];rxof;rr g:an:e&ey :‘r:cﬁ{iiegy to")]!;ecotnl;g {
o ‘ment seivant shall be allowed - to deduct from efficient soldiers;
his age, {the period: of &ll .tempotary service S _
previously rendered by him upto.2 meximum- i E . L,
. . limit.of 7 years even if it represents more (viii) Ex-servicemen  who  are memcallt}
" thsn ore spell, provided that the resultar.t age ' boald;;l °“t., on account of gurshot, .
does not exceed the upper age limit by-more wounds  etc: - ’ ar
y .p than three years. - - ‘ -- : o .. . o
o ' e T _ (6) The upper age limit for widow candidates
Seplaration.—The texm ,\‘retrenched’ Goverr.ment shall be 35 years 3 . .
- rsp servants’’ -denotes” a person ,who wes “in , c
" temporary . Government . ~service -“of* the " (¢} The upper age limit shall be relaxed upto a
: . State or:of any of the ‘constitucut units, for a 7 - 'maximum of 2 years for those candidates b
continous period of not less than six months © whoare holding green cards under the 3
;. tndwho wes discharged, because of reduction  Famijly planning welfare Progremme 3 r
*", incstablishment not more then’three yearsprior . ' e : :
- E’x:ge.dam Oﬂﬂi?l'eglsltfét:fm?t ﬂ'-,‘:l Emptll?qum (f) The upper zge limit shell be relaxed upto
ange orof application - made OLLETWISC " five years in respect of awarded - superior
for employment 10 Government serviee ;. caste partner of a couple-under the Inter-
. : ) Caste Marrizge  incentive  programme of
. (iv) . A candidate who is an Ex-servicemen shall the Tribal, Harijan * and  Backward-
be allowed to deduct from his age the period classes Welfzre Department ; '
of -all dcfcnce--'-s:;vioe previously 1endered by - . .
him, provideg that the resultant age does L -
* upper P (2) The upper age limitshall also be relaxed upto
[tll?;e:?:acrg the age limit - by more than .five years in respect of the “Vikrem Award™
- s vyt Bt on cad holders candidate ; ' N
. N - - . 1 . N » *
3, — m , - “Ex-servicemen” . S
dcnotestepersOnm-rwhoJ bellg::ged“to m::y Note.—Car.didates who zre admitted to the
. of the following categories and- who was examination [ selection ~ urder  the "2ge
cmiployed under the 3 Government of cor.cession s mentionedir sub<cleuse (0) (i) and
India for a continous period of T.ot less (ii) above shall not be eligible for appontment
- then six months -and who. retrencked if “after submitting tke application, they resign
‘surplus as a - result of the recommendation from service cither before or efter exrmima- l
\ of thc economic unitor "due to rormal tion/selection. They shall however, contir.ue to ]
| reduction in the Establishment, not, more be eligible if they cre retrenched from the
: than taree years before the date of " his service or post after submittir.g the application.
registration @i any employment e¢xchange . .
‘or application wmade otherwise ' for Departmental ¢andidates must obtain previous
smployment in Government services {-— pezmissior of the Appointing Authority to
' appear Tfor the selzction. _ ‘
() Bx-servicemen enrolled for the second ‘ -
) time and discharged on _released under (I) Educational qualifications.-—The candidate
. o mustering and concessions ; .- . must possess the educatioral qualificavions
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qm.hﬁcahors prescn ibed for the service 2¢ shown
in column (5) of Sechedute IIL

provided thai;—

- 1
(ay I: exceptional cases, the Board may, ea
the , recommendation of the Direstor,
‘treat as quahf:ed a candidate, who
, though not possessmg any of the quall-

fications »prescribed in: this clause, * has

passed the examinations’ conducted by
other Umversmesilrstltunors by a
standard, which,in the opinion of the
Board justifies the , coisideration of the
candidate  for
exy minatimjselection ; and

(b) Candidates, who are otherw se qui l.f' ¢d but
have taken degree from foreign universities
being  uciversities not  specfically
recognised by the Government may also be
corsidered for. “appearing in the examin-
ation at the dlSCl‘Ct‘Ol'l of the Board.

(1iT) Fees.—The ca.ndldates must pay the fees

prescribed by the, Appomtmg Authority/ .

Bo" rd.

Y O S e

9. Dlsqualmcaﬂons ———Any attempt on the part of 7

a candidate to obtain support for his candidature by

any means, may be held .by the Bo::d to drsquahﬁ-

cation to the selection. . WaQUuE 10 e T
Yok r:f)af‘ua.mum r?f

een H!

710, Board’s declslonﬁabont the:r eligubmty ~of

candidate shall be final-The decision of the Board
as to theeligibility of otherwise of the candidatefor
admission to exammat;on;selecnon shall be final and
no candidate to whom 2. certificate of admission has
not been issued shall be-allowed to appear in cxamina-
tionfinterview. A )

11. Dilrect - Recruitment - by Competitive
examlnation.—(1) A~competitive 'examination for
direct recruitment to the service shall be held at such
intervals as  the Appomtmg Authority, \mey,, in
soasultation with the Boatd, from tnme to t:me,
detE'l'mJD.e .2 - }—- . Yl

L kX
(".’31' {__

(2). The exammatxon shall be oonducted by 'the

"Board in accordarce . wlth such ‘orders, as“the

Appointing Authority may- from tlme to um° 1ssue
in oonsultanon mth the Baard.”. - -
I 3 T . o

3 16 ?emcnt and 20 peroeat of the. availaple
vacancies for direct recruitment shall be reserved -
for candidates who are membersof ' the Scheduled
Castes and Scheduled Tribes respectively.

{4) In filling the vacanics 50 reserved, Candxﬂatcu,
who are members.of the Scheduled Castes and the
Scheduled Tribes, shall be consi idered for appointment
in order in which their'names appear in the list
referred to in rule 12 irrespetive of. their relative -
rank as compared with_ other canchdatee . .

(s) Candidates belongingto the Scheduled Castes
or Scheduled Tribes recommended by the Board
for appointment to the scnrwe, with duetegard

appearing: in’ the :

to maintenance of the efiiciency of Administration
may appointed to the vacancics reserved for the
candidates of the Scheduled Castes o:- the Schedule
Tribes, =s the case may be, under sub-rulc(3).

L

(6} Ii sufficient number of candidatcs belor ging
to the Scheduled Castes’ and -Scheduled Tribes are
not available for filling all the V'Cancvcs rcserved
for them, the. remaining vacancies shall "be
re-advertised »twrce excusivelyfor these candldatcs,
if ‘even after re-advertisement any vacancies remain
unfilled they shall be filled from amoung the
general candidates and ant equ1Valent number of
additional vacancicsshall be reserved for cindidates
belonging to the’Scheduled Castes and Scheduled
Tribes as the c2s¢ may* be..dunng the subsequent
examination/fselection:

Provided that the tcial number of vacancies reser-
ved for the candidates belonging to the Scheduled
Castes and Scheduled Tribes (including the vacanices
carned forw.rd) shall not, at any time ex,ceed 45
percent ol‘ the total Vacarcxcs advcrt;se N

VR Dlre:;g recrultment by selechon -—(l) Selec-
tlon for’ tecrultment to the serv:oe shali be .heldat
such. intervals as the, Appomtmg Authority may,in-
oonsultat:on wnh the Board from:, nme to time,
determme

SRV el .~"'° .

~(2) The selection of candiatesfor the serwoe shaly
be ‘'made by the Board after mtervnewmg them ’

(3) 16 percent and 20 pereent of the available
vacancies for diréct recrmtment “shall "be reserved
for candidatd es who are. membcrs of Scheduled Casws
and Scheduled ,Tribes respect:yely. ]

'(4) in f:llmg t.ﬁe -vicancics soreserved mndldatu
who_ are members of the Scheduled " Castes  and
Schcduled “Tribes shlall be = considered * for

. appomtment in the order,’ m “which their name

appear in the list referred{o in Tule 13 irrespective
of " thenr relatwes rank as eompared w:th ather
candldates ‘ )

(9. Candjdates belonging to thc [ Scheduled
Castes and Schedyled Tribes, selected by:the Board
to be suitable for appointment tothe service with
due regard to the maintenance of efficiency
admmlstratlon, msy be gppointed to the vacancies
reserved “for - the . candidates of the Scheduled.’
Castes and the Scheduld Tribes,. asthe case may be
undcr sub-rale(3)..

- H"}"‘W-—-‘ -
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(6) If 2 suTicient number of cnndn'dates ‘lbelop
ging Yo’ the "Schicauled .Castes' dgd" Sehsdil
'Ihbes‘qre £t avaufabl.. . for filling -all a*’the
Vamnctes resfrved  for . them,

ggmnetes . sball

the remaining
Ty .benm‘re-advertisedv twice

excluswely ufpr . these. cpndidates; L ifs séven

afte; re-a,vc(tzsqnﬂot, M any,,,. vacaneiés © remain
gnﬁ[led,* ¢y shall be filled, from, amoung “the
general )ndlda}BS and anjrequivalent . number
of addttonal vacancies shallsube:; reserved s for
can |g‘ait£s belonging to ,the’;Scheduled , Caste
and .the Schcduled Tnbes, + a8 -the.ncase, may.
be durmg the subsequent a - selectton 7

$ '{ -'ﬂ‘h‘ -Hﬁx'f‘x’, t'ﬁ‘J "-" o
rov:ded hat the total number qf‘ vacapc:es re-,

LA s

- served f‘or candldates belonglr-g to the .Scheduled
Castes 2nd the’ Scheduled «e‘l‘ubas (meludmg the -

vamnctes camed forward) shell;not: at-any time ~—

exeeed 45 per cent of the total vacapces advert:-
S 4

.5‘?'!' R “‘b’r

" 13. List of candldates recommended by the

" Board.- -1} The’ Board shall forward to the Ap-

oomtmg Authontya llsf arrarged in ‘order ‘of mexit

_of the candldates who Bave qualnfted by such stan-

dard'as determmed by the B?ard and of the candi-

dates” belongmg to the Scheduled tes and Sche-
~ diiled Tribés; who* though not quahﬁed by that
‘ standard yet are declared by the Board to be' smtable
_ fg;rdagpommmt fe. -tl}e gerv:oet,w,ntb ‘due . repardto

......

the mamteqance of efficiency in. adptmxstrgtlon «The

- list shal] also bepubhshedfor general mformatlon -

atrbe o o 4- .

vHé‘l" St et ¢’

; (2) Stlbjeet to the ;lrovxsxors of .these rules and

of {.he Madhya ?radesh le Services (General
Condlt:ons of Semce) Rules 1961, candidates shall
be considered for appomtﬂuept to the available vacan-
cies from the list in the order in which their names
appear m the hst i 3 -

) A

Y )
U) The melusmn o[ a candldate s zame m the .

hst confers no nght to appomtment unless thc Ap-
pomtmg Authonty:s satnsﬁed after such enquu-y’s s
may be" conmdered neeessary, that the candldatc

is suitable'in all respects for appmntment to the - ser-_

o “..,

'ﬂl:m kol R At T ST

14" Appéint ment by Pro motion“‘" (I)There shall
be,constituted a Dep’trtmental Promotion Committeé
consisting Of .he members mentioned in Schédule JV

for, making’ prehmm"ryselect:on for - promotton cr
cligible “carndidates. -

(2) The committee “shall meot at_‘.ipt_c;vals ordi-
narily not exceeding ore year.

- ‘v
.

* L R S 0 [T EET
(3) l6per cent.and 20 p3r cent of the vacahcies
aveilable for. promotion . in wlncb the.peroentage
of promotion is 334 “or more =as spectﬁed in
Schedule I, shall - be- reserved for -the employees
belonlsmg 10, . Schetlluled

]f'f’be,? respectnyely who" ai'fe.i'e"'g;ble forj,promotton
in. accordatice., w:th the pIOVIBIDRS of rule 15.
G Teale ot
T S l o '"}

Gtk

K ;‘(4) Procedure f'or makmé protnotjpn to  the

vaeane:es reserved shall be inaaccordance with
the mstructmr-e issiied “by v - th€ 'Government

i 1, 1 !the General . Adxmqlstrattonb Departmeut

,_,b
from - Time te t:me, - TRy

h 37+ "e T '

150 Condltlon for ellglblllfyb]for pro motion/
tmnsfer —(I)‘ .Subject "_to o the' provision
of sub‘rule @), ‘the * committes shall™ considors
the cases of all Dersors, - who’on the Ist day of
Yibuiry’"of that year - had eompleted not less
than such number “of year of serwoe (whether
officiating or substantive ) in = the posts  from
wluch promonou is to. be made as specified
in “Golumn @ _of Schedule 1V and are  within
the zone of  consideration in - aecordance with

_the (-provqsxonsm ofi asul-rule : f2): ¢ e

hegd sl raases ,ntt :: EY T AL BRSSPI T

B0 Prowded that ‘the & serv:ces of the released oﬂloers
or the Enhergencf ”C'i qmyssmq qnd Short Serwee
Comm.tssmn,, .after ythctrh appomtmenut ine: the

service, shall be .counted from the date’ from which

_they have been ‘q.eemed to, _have been ap‘ptohted

D t | % 19
In, thJe seryice ,,,msdq.aceordance vnt.h the

General Adminjstfation Department Memo No.
2266[i98)7/1j(3)['6?,'jdated the’' 21st Qctober, 1987;
PR T E1 1A A7 B : ) . ¥ R

Provided further that any junior person shall not
be considered for selechou-grade[promotlon in

" pieference to the person - seniof. to hm; only..on

the * basis ~of this completing the prescribed
SLVICS: | o nuis Lok et 4 &
PR TN L T LU 5 B BRI - S X9
»A{2) - Theaﬂeld of selectlon shall ordmanly ‘be
llmlted tol' séven « times - the “himbér of offiers
to .bey mcluded Jin the .select . list, m ..respect  of
postoto be., ﬁlled on. the b331s1>f rment-cum-s.emc_»-
nty”'and five times the number of ofﬁoers to ‘be
mcludec‘. in the “select llst m tespect of posts
ﬁlled on the, “hasis Jof semon.)-eum -mesit ;

*Provided that’if the rcqui:cd'numoer of swtable
emplcyces are not, availible, in  the. field, so
detér.nined, the field may be enlarged tc the

~ W,
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shall . be suffic’ent tox .amversithen,fannmpated “or el o O mﬁmdm‘l

. (m]

. P g Sy 1991 ¥ 91
LV e \
xtént corsjdered rcccssary by ﬂlu committee . by i3] ,T’

11: Tecords ,-of . a[J Ppersors nrcludcd m t}e
c',r._:_;o.-jrs.tl-e TeZsOn. - wnt'ng T - hst. *

[h
1. r'a

. X (Y ir .' -
T ! 3243, Y.
16.~ Preparation of ;g of suitable Persons, — (*-) The recods' of ol members of the service
(1).- The committce gy Prepare 4 tepamsre iy :fgc’nﬁom ";Q'." n ﬁ) of’ upfﬁﬂfge""‘ Ib\; Y}t:
for  persons. pojo .ging . to Schedu]ed =" Cagte reoom.mendatwns mad.. "1':. e lrst S o 'i.
“fd Scheduled Tnb‘s and othex persog’” sausry (3) ‘LTﬁa . e’éi;o s"és ;re';' nge e
the cond:non prescnbed in” Jrale 15 above and for the.h .p(opos'é'c—'[’ supe rges fon oi.,a:ydn'cm
as are held by the committes to be su:table_ the sefvice zg specificd’ in" cofumn’ (2j of* Schedule
for promotio /tr,: sfer to  the service. The Jigt Jv. .
vacanties on a‘cboli:t‘of -’rctire:'neiit%.ri‘d promot;sii a,ls Sel_ect !lst -_(] ;&Eﬁ:fppo t%ffn -g-réug!.ge-
dfn‘in?m the ‘jcoume jr;' ‘ one “-’P}‘é?r‘*r ' :”}'he shell Corsider ‘the gt prepe by ¢
~ ) Bas ., 01"-1-"‘. . - Y
dote’ of prt;;‘xﬂtlon of “tic select.., jist. - ~A %:3251 ":59 f‘l‘;’:squc""ie';:‘%mayﬁd efrom the
.res?rvc Iist . CoLsisti g of 25 Per cent. of the rumbcr frdur Corsidariyy . “herger.

enessfay
. ; o elist. 5. ppy U Bepeng L e
of perso;’s"vdr.cluded 'iﬁ'”the said list ’shr.ll clso approve the lis - !g. N S I3
“be pr?:r\";'ed to" ‘meet "the uiforseen V?c=rces (2) Ifthe Appo mm-g Authon'ty corsiders if rece-
occuring “rdut the' cou-se of ﬂ. c ssury to, ke -.Chenge § 151, received
iod 8 "8 s " e fo'-esa;d from the' ¢ oommxttce he shall mro?ﬂshihe}’ c&mmntlcc
Penod, of the’ , ckerges| PTOposed ™ i g © t‘lmg
e e unr T SR irto s "‘E:courtmpf‘ ,t_he com ’ _,lf an;, of th
(2) '{'ﬁ;p‘tselqgt:q:a for inclusion jn such Fst shely ~ commiftee 2 u?' appi:ovp ,the bs ﬁng{‘l mth such
be sebased Con' merit, and Suitability jn . , m°d'fl°"‘-t";1 ¥, 5] ‘may inhis™ “oprrstt,
Y n.‘\r L P bejustppdproper‘
respccts, with due :cgard to’ seniority, ‘ - '_ f‘ P -
,‘.-‘._ af . ’ - .
L)) The l:'_staq finefly £pproved by : the Aproint; g
(3) 'I‘he r.:ames ‘of the oﬁuers mcluded in the]hsl(]'i'}! uthoi-:ty abaﬂ from the selecti list for Promotion of
shall _ pe arrer.ged jn Jorder ¢o semomy in the . -

) i the members of service from the posts mentiored
service gor posts, g spec;ﬂed in columy (2 Q)ysg oy

of * Schedul¢ 1v at the t:me 'of Ucpa.t:g__ Hﬁ::ﬁ:zjlz:r;‘(é; f:-t;iu;:i:;c;oeézle?mm Tentiored
of such seleet lists, e T P reThe setocy T HOM T st e ¢ 37 o2
i (4), r2clhe. select 1ist shg‘llrordir.uily bein  foce for
Peovided that any juaior employcc Who in the Ore year or mtil it'is roview o1 ‘revised in accor-.
opinion of ¢he [ -FOommittee 4 ofmkcepuonal dancefwlth sub—rule (4) oft-ﬁl‘e‘ J_6__bmjts yah:di_ty_fs_'];gll
MeH T - 2nd Suitabilify; Tithy e Ssigned T inTy tke

rot be e extended beyord 2 tota] period o 18 months

list a’ higher place than thay of officers magmior from-the‘\date of its prep..ratron : .

to  him, . L 2riniigad ‘ N
51 fJPro%ded thet in lhe evcr_t of . ive kepee ix. cor; -

Bxwploration.—A

person, whose name is mclllded duct or pelform..nce of duties on the. “of *eny

ina seloot st bije - "whio'- “"“"f’"l)romoted qur 2! — person incheded “jp, "the select I:st‘"’é’queaﬁ] "fewcu? of
the Yalidity of the~l:st shzll “havye ! n’"‘” ] --u,x

to tte sc]ect list mp Ty ‘he. made_”a ng‘e‘;:.stgrbge 91 tke
sennty Over ’ fhose Co.sidered ip 4 Subscqueqt N Appoa:tu:g Auﬂ‘ont;ardtl:e D¢ rtment‘.lPromol n

solection mcrely by.tke fact of . his ea}her selectidy, Committee may,rif it ¢ this ke fit, felivionite ﬁ)me
- of such person fromtheselcct list.

) Alistgo b repamd shall be rov:cvw:d and revised .19, Appolntment inthry umwmwm.

every year.: - = o
e -1!0”‘ 367t LMY HE2e5m st b Appomt.ments o%&:m uop;o/"” e “ﬁkf

) I{m the Procss of sajecnqn mﬂqmm Jevision]  theselect Iigt on the pas e on the cadre [oftke

it is proposed to' au persede n T of the scrwce shzll follow the orderip which tf
'

of
service, the &mm? Mz Preoord its re&ﬁ'&ﬂ’s’%’f such omployeee “.ppeer in tke s,;&f{,}tbkaﬂ Ff)

the pro . S '141--0"-—00“ o .-O,Q v Prdmdod_lhpt t_vhm admms??a'ﬂae'%mgerc:cg fo
17. Proeedl:le egardl bulnjng appro

. obts al reqm;e,;: He18n0t.in ‘_de n,the
‘of tbe‘hpp%fnun‘ﬁ“ nthJLl : Olﬂe select Héﬁ—- selccilst or it‘gﬁ’gsﬁ §o$ ,u;;qrclv m ﬂlo select
The list list prepured in aooordmce' with ﬂﬂe-lﬁ,shhll
mn‘ be.}g'orwded 1by the, 'comm:tm;to the Appo;; | S Autl.’o.ity is mu'sﬂed “1

-ing Authmﬁ”&long’ wnln = ‘ to Iest for’ moi's than thice mor,qf 4,

\
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n” \V\l.th . Y LA bl ———— - e 4 _— -"_—..- ; _— — CONP — - -
than that 4 . S!;(ZE{EDULE:J_I ! 7 {
- - S - (Bec Rale 6) T o
st s s ‘1(':_;_ N P :ll?'f}q h:..u(u;a [ et T ! %t T f 1
«dllt:sifc;; Name’ ofthf r Name of the past i g‘mal Percentage By temporary tiasfer Pemaiks
* o . .Gl
cheduled ' -Servlcfg i 3 T i;m«nb i f p%slt!zc:o be oi tl cs:egilii?.sfmn ailer
i’?g}“‘ by , rad drioars DLl a0 a1y Ot T S B e 3,731 (£)
1e | S amalgas.la s AITSY 10 arn:"m'-' I By By .
s ot oy SR Direst Promoron orbsl luhomialte
0QTTes- rre pa igld ety g 5v C o s (mertg members: '.f.i_oéaiviq wead {§
®diately ™ot o Ty CRER I +07 5% -'j of the FIPFIARPTL LS S TSN
¢R rre Coad D0 Aelen a:i e service Yol oKeIZ Tl
Q. by <y .t o, i Pl ap (2) 2aie ~:..w(3) 4 5 6)1%'» 3425 (7)
Diréctorste 6f *Avistion Engmeel’lng' un;‘ .
tudan e
L Aviztior, Service. -t
-'cu 1o 1 5 o . P . .
Srdag t . (1), Scmon- Mechemc o 3 60y 4%
@) Radio, Mecharuc 1 100% .
. T f, ) EleCtrICI?n r. . 1 ..1009% ey B i Tou 7 (2
S ) e Rt ISRy :
b i | Lo M‘?ﬁ?}ﬁ‘l“'ﬁ" “J“J e ,
~_ Tl «n:l 197 B e . )
s ’ ) h:yr;h-:z (“u:,i( 5 Wﬁ,fni “l‘\,“.it : i 1 . .. .100 oa Deputatior from the
o - HO2TT ik .. 1 _A.:- e u g', ¥ 111 9"‘ - frddu iy . . ' DIF,ECtorate of Tres.sury
3 R 13 TER I AN 3 I-f" d 1’: '»(d Loem ‘ o ond Accounts. . °
s RECHe ) qc e 1 .o 005 e .
. MR L.3). Sto:e:Keepﬁs.x.rr..q 1 ..o 100% - : _
- a6l . (4) ‘Lowet Division” ~q\7 5 §5%  15% ForDopartmental Cliss 1V
.. wiie, war 197 Clerkf/Typist]Assidtint 4 . employees, who have pessed
" v.an caofs  LR:Store K [l‘-'hght ot .. Higler Secordary /High-
S -~ “Cierk nihi !0 wgenws Sci.ool (urder 1042 Educs tion
5 g bonw VU beod . _ System) from Eorrd cf ‘
' I .. ' - - - -8ecord: ry Educetion ,M.P. = -
- 1 s or any recog: isedBorid
. - AIANHE -and who have completed
N (21 oo v ,__2) five yecrs of reguler servicd.
! (5) (5) Steno-Typlst e el = =100 i "
. —— Y T vY— LAl B LI 5 ":' A ¥y’ -&1 A b, Rie, e? “"‘\Q?w" cenn A s h o m
' RPN RN ,,uw,n::,ﬂ : pI120  :DUMEW Atel noitnme,e drerare. o
“@ ; - E _m*sCHEDULE-m S : -
) p . . a4t X 0 OPLETG, £
, 1 . 1orv(See Rule-BYs 20 . . g
- NS AN ubatn ¢
Name of Name of_ Post .  Mirimuffi *Maximum Prescribed Educctioral . Remarks
] (%) ] age ;.) age (&) - r Qualifjcation ()
___qugl{ne[.t e e hmlt e limut i - _' - e e mvtoe e e
; u‘-r'-’l-‘.(al_)-;‘i (ZL, eyl fg;.;.l') (3) &6 n_c_’.“) - 101-19?.' t. :ui*..*.:iao,(ﬁmismﬁ. " 6) .0
: LI . 4 PR TR R TR T AN A Wi TN - : l;t::t:u.'.v,---
nE Duecto-at.c. of Mamtennnoqe,cltd;g 3 ot . ol CHOEANE L EYEITET N ’
L - Avuﬁlon - LERELY | 1797
. ..'!n" A v=2 N0 vibatel BEbs, i A Trhwoi! .\ﬂl() wizid Tawod L
D] Se-uor Mecl gnic 21 years - 35yerrs 7 (A) S..d\iﬂi‘ﬂave% A fre Higtf -
v ——— e e e e e e e = e === =~ ~8ehoo] (ander-10-2-Educi.tron - — -
o Systcm)lHngl'cr Secor diay .
JEICTNE SEPRTIN VRN nived £ 1y imer oY s RS h}’nn Exeminatior ' from il¢ Boird of -
. e S(eS3p T A G AA - Secord:.ry Bducatior, M.P, or
oo R oo .. o from any otherBoord recog.ised
by the Governmert.
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, o4 T Wer, Peid 8 wuadi 1991 [am 4 (2)
b - . - ~ e £ -
1 : ’ Lo )
'! LS (2) . ‘(3) - (& (s) : (6) .
S
. ; _ (2)_Radig Mechsric 2l yezrs 35 ycars (B) Should posses o cortifici.te of pessing
5 ‘ e T T . the, corcorred  subject of the
! ooy - x posts fiom ~  wry recognised
2 ST R Li.dustrial Treiring  Lostilution.
{3) Electricien +- 2l yeers ~35yenrs (C) At lsast 10 years practical experience
. ‘ ' s - .of working on various types of ceroplares.
“  Ministertsl CAdre .. v " % ‘ : P
(1) Lower Division 18 years 30!ycars Should heve possed the High  School
Clerk/Typist/Assis O - (Undgr 1042 Educctio:.al System)/ Higher
tant Store Keeper/ - LI T, _Seco:dory. "Excmilution or zny  other
(T Flight’ clerk.y) {*y .#._ . ‘lExamiration "Equivilcnt thereto from the
" = ——e -~ S o e Toohe <Bozrd of Secondery Educatior, -Madhya
e - _ - Pradesh orform cny other Institute recog-ised
R ST by the Qovernment 2nd “skould have pussed
: i : Hirdi Typec wiitth g Eximiiztior. from the
"Bozrd of Hindi Fype writirg and Short-kznd
I Examiration, Madhya Pradesh orfrom zny
, _ .o . other .ecogiised L stituiior. ‘ ’
1 (2) Stero-Typist ~ 18 years 30'yeurs  Should have passéd'the Hgh School
i . (Under 1042 Educitional Systm)] Higher
‘ T . _ Secondary.’ 'Examination or a3y other
gl T A * Examination Equivalent hetercto from the
ll ‘ ‘:{; ﬁ{::l,lf}.fgluq"ﬁ.:" JNI .- i Board“qf'semdaryj:Et?dca;ion, Madhya
1. . IRTTERE VR ‘{n asa-oba-ut_] . " " - Pradesh or from anyother L stitute recog-
HLhapossh bes, . ) . nised by tl;e ‘,)Gomnt Yand " should
.. f;mit ol Ed D have passed ” “Hirdi */ Typ:  writting
: L0 . 1. Examination *from'the €Board ‘of Hindi
: VTasD ey gud w20 "gy 2 - Type writting and shorthand Examination,
E T obaesq svadodw 2svveigrme - .-~ Madhya..,Pradeshrror from any other -
i . ~fgiHyvazbrrs? sotoff- — - - = . = recogaised: Institution+zand should ~have
e g TrQlagk et e g © ¢+ - knowledge of Hindi short hand zlor.g with
L VibuoHane Y (my . 2 7 ' a speed of 60 words per minute.
ERY: e v vy . - -
i far :u{i.u:"n BOLW G W ' _
i E . GG YT EA DL P h . Sa SCHEDULE—IV .. _ S e
LLdE1TON 1_:::.':!;,‘1 1 "T:"fh( oyt . (See rule 13) .
- . B _. .‘. B it 1 s P “~ R
_Nzme of the. Neme of post from which _Name_¥of —Period.. Name .of the.member of -Depertmental
Depurtment  promotionistobe made  post o . of . " Promotion Committee :
_ o L iNldehJ O kNice - ‘ o o
o [ - : ~— . e T e ] \‘promotio“ "M'.': jn:the 54:: f‘f‘ .- - - -
' ‘ Cme o . .18 to"beiud q'ai,.)pos\t‘ . .
et ool omedel showainc. 1
Pkt taeb and? bufieen® 0 oG @ T Sl wmut
| : PLUE-+ 5 TR 3) g8 4y 3% . £
(1) . Howe ) ‘( ) ¥ it -(‘)!lm‘f- : ) el 2l
Aviatién) 1. Juniod Mecheric .. Serior  (*years (¥, Cricf Ergiveer) . ..Cheirmen
T Departiment TS T T MECHERE T T T T 27 Dy, "Chief Eng, Radio Erg "..] Member
2. Assistent -Store Store  Sycers 3., AARTstelnebERY 0 W  Membér
.. Keeper | - Keeper - , . : _ S
3. I)ow;r Divisior. Cletk/ . Heed Clerk  S-yecrs Admi jstrative’ Qfficer i. Memboer. -
i DRENRG, G L (o) ot Cmse 12 seslaM . @ 1 org)
v D o o g (tateaR s - 5o

to h1ioH oM Mo Y +éieaim. By order and in~tlo name of the Goverior of Mrdiye Pr}.deeh,
LM mirauhed g s el -

i { . . ARUN EHATNAGAR, Secy.
T Ly gouthosut v you, ment . ! 4
‘ ' Tt e 1 oud
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